FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
Rexsona Tiles Private Limited (In Liquidation)

Sr. No.| PARTICULARS DETAILS
i1 Name of corporate debtor Rexsona Tiles Private Limited
Date of incorporation of corporate debtor 31.01.2014
Authority under which corporate debtor is ) )
Incorpo?;ted J Registeredp Registrar of Companies, Ahmedabad, India
-y 5 5 s 2014PTCo78
4- Corporate Identity No. / Limited Liability BEegbbaiaaI4 078547
Identification No. of corporate debtor
: : Registered Office
5. g
Address of the registered office and City Mall, Office No.2020, 2" Floor, Near Bhaktinagar
principal office (if any) of corporate debtor  (Circle, Morbi-Rajkot Road, Morbi MDG, Morbi, Gujarat,
India -363641
6. Date of closure of Insolvency Resolution 7th December, 2025
Process
7 Liquidation commencement date of corporate| 8th December,2025
debtor (Order received on gth December, 2025)
8. | Name and registration number of the CA Vinod Tarachand Agrawal
insolvency professional acting as Reg. No.- IBBI/IPA-001/IP-P00641/2017-
liquidator 2bic/ a0

204, Wall Street — 1, Opp. Orient Club, Nr. Gujarat
College, Ellisbridge, Ahmedabad-380006
registered with the Board Email- ca.vinod@gmail.com

204, Wall Street — 1, Opp. Orient Club, Nr. Gujarat
College, Ellisbridge, Ahmedabad-380006
correspondence with the liquidator Email- cirp.rexsonatiles@gmail.com

11. | Last date for submission of claims 7t January,2026

9. Address and e-mail of the liquidator, as

10. | Address and e-mail to be used for

Notice is hereby given that the National Company Law Tribunal (Ahmedabad Bench) has ordered the
commencement of liquidation of the Rexsona Tiles Private Limited on 8t December,2025

The stakeholders of Rexsona Tiles Private Limited are hereby called upon to submit their Claims with proof on or
before 7t January, 2026, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be
submitted under section 38.

Date: 13-12-2025 CA Vinod Tarachand Agrawal
Place: Ahmedabad Liquidator of Rexsona Tiles Private Limited
Reg. No. - IBBI/IPA-001/IP-P00641/2017-2018/11090
' AFA validity: 315t December, 2025

Ta;achand Agrawa/
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CAPEXIL

(Sponsored by Ministry of Commerce & Industry, Government of India)
Vanijya Bhavan (ITFC), 3rd Floor, 1/1, Wood Street, Kolkata- 700016
CIN: U36900WB1958NPLO23786, Web: www.capexil.org, Email: capexil@capexil.in

NOTICE OF 67TH AGM AND REMOTE E-VOTING

NOTICE is hereby given that 67th Annual General Meeting of the CAPEXIL
will be convened on Friday, the 26th December, 2025 at 2.00 P.M. at
the LaLiT Great Eastern Kolkata, 1,2,3 Old Court House Street, Dalhousie
Square, Kolkata 700069 to transact the business, as set out in the Notice
of AGM dated 10/12/2025.

The Notice of 67th AGM along with proxy form, attendance slip, evoting
communication and Annual Report for the year 2024-25 together with
audited Financial Statements have been mailed electronically to all the
members at their email ID registered with the Council. The same is
available on the website of the Council - www.capexil.org.

Pursuant to the provisions of Section 108 of the Companies Act, 2013
read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 as amended from time to time it may please be noted that
the business to be transacted at the AGM will be transacted by electronic
means through e-voting services provided by CDSL. Members are
requested to refer to note of the Notice of AGM dated 10th December,
2025 regarding the process and manner of e-voting.

Members are advised to note that the e-voting will commence on
Tuesday, December 23, 2025 (9.00 am IST) and ends on Thursday,
December 25, 2025 (5.00 pm IST). During this period, eligible members
may cast their vote electronically. The facility of voting through poll will
be provided at the AGM for the Eligible Members who have not cast
their vote earlier by e-voting shall be able to vote at the meeting. A
member may participate in the AGM even after exercising his right to
vate through remote e-voting but shall not be allowed to vote again in
the meeting.

Mr. Malay M Shah, Practicing Company Secretary (Membership No
F10867) has been appointed as the Scrutinizer to scrutinize the e-voting
process in a fair and transparent manner.

In case members have any gueries regarding e-voting, members may
contact Mr. Arghya Majumder, CDSL or send an email to
helpdesk.evoting@cdslindia.com or call on 022-23058542/43

On behalf of the CoA of CAPEXIL

Sd/-
Place : Kolkata V R Chitalia
Date :13.12.2025 Sr. Director

(2]

Reliance

Industries Limited
Growth is Life

Regd.office: 3rd Floor, Maker Chambers 1V, 222, Nariman Point, Mumbai - 400 021.

Phone: 022-3555 5000. Email: investor.relations@ril.com
CIN:LI7110MH1973PLCO019786

NOTICE

NOTICE is hereby given that the following certificate(s) issued by the Company are stated
to have been lost or misplaced and Registered Holders thereof have applied for the issue
of duplicate certificate(s).

Sr. | FolioNo. Name/Joint Names |Shares|Certificate Nos.| Distinctive Nos.
No. From -To From -To
| 59874993 | Jayshreiben G Jani 50( 10939785-785 196100826-875
50| 50385226-226 | 1160083209-258
36| 58315378-378| 1618869056-091
136 62327288-288| 2194500037-172
272| 66557896-896 | 6865232451-722
2 15756764 | Raj Kumar Caprihan 76| 5494998-001 89197329-404
Anju Caprihan 60| 5967270-271 87042469-528
40| 5967271-271 87042529-568
79| 6764299-300 140476156-234
20| 8079959-959 67253099-118
20| 8079959-959 67269419-438
10| 8079959-959 67317239-248
20| 8079960-960 63168959-978
10| 8079960-960 67317249-258
20| 8079960-960 82566083-102
88| 13051071-072 266488756-843
3 58524069 | Satish Kumar 170| 53995952-955| 1269081939-108
376| 62289648-648| 2191615590-965
Total 1533

The Public is hereby cautioned against dealing with these shares in any way. Any person(s)
who has / have any claim against these shares, should lodge such claim with the Company's
Registrar and Transfer Agent viz. “KFin Technologies Limited” Selenium Tower B,
Plot No. 31-32, Gachibowli Financial District, Nanakramguda, Hyderabad - 500 032,
within Seven (7) days from the date of publication of this notice, failing which, the
Company will proceed to issue letter(s) of confirmation in lieu of duplicate certificate(s)
in respect of the aforesaid shares.
for Reliance Industries Limited
Sd/-
Savithri Parekh

Company Secretary and Compliance Officer

Mumbai
December 12,2025

Place :
Date :

www.ril.com
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PUBLIC NOTICE
DCW LIMITED
Regd office: Dhragadhra - 363315 Guijarat

NOTICE is hereby given that the certificate(s) for the under mentioned securities of the
company has/have been lost /mislaid and holder(s) / Purchaser(s) of the said Equity
Shares have applied to the company to issue Duplicate Share certificate(s).

Any person who has claim in respect of the said securities should lodge such claim with
the company at its registered office within 21 days from this date, else the company will
proceed to issue duplicate certificate without further intimation.

Name Of Holder Foilo No_|No of shares/deb) Certificate no.(s)|  Distinctive (s)

1) Janki Mirchandani | J000514 15600 3871
2) J Gopal Mirchandani
3) J Dayal Mirchandani

3713541 - 3729140

Place: Mumbai
Date: 13-12-2025 Name Of Share Holders
DCW LIMITED 1) Mr. J Gopal Mirchandani

Regd office: Dhragadhra - 363315 Gujarat 2) Mr. J Dayal Mirchandan

PUBLIC NOTICE
NOTICE are hereby given that the below mentioned Authorised Person are no longer affiliated as
Authorised Person of Kotak Securities Limited.
Trade Exchange Registration
Name Aul”:rrinsg?ir?’grfs on Authorised Person

NSE- AP213200561 |Kuber Plus 2nd Floor Office No 6
BSE - AP0106730127199 [Hospital Road Porbandar 360576

Authorised Address of

Person Name

Neha Jayantilal | Neha Jayantilal
Amlani Amlani

||Nitin Harsukhlal| Nitin Harsukhlal| NSE - AP2132000601 _|Kuber Plus 2nd Floor Office No 6 Nr Hotel
Amlani Amlani BSE - AP0106730105166 |Kuber Hospital Road Porbandar 360575
Praful Hirji Praful Hirji NSE - AP213200481 _[Kuber Plus 2nd Floor Office No 6 Nr Hotel
Amlani Amlani BSE - AP0106730126121 |KuberHospital Road Porbandar 360575
Umang Praful | Umang Praful NSE - AP213200551 _ |Kuber Plus 2nd Floor Office No 6
Amlani Amlani BSE - AP0106730127043 [Hospital Road Porbandar 360576

Please note that above mention Authorised Person (AP) are no longer associated with us. Any person
henceforth dealing with above mention AP should do so, at their own risk. Kotak Securities Ltd. shall not
be liable for any such dealing. In case of any queries for the transactions till date, Investors are requested
to inform Kotak Securities Ltd. within 15 days from the date of this notification, failing which it shall be
deemed that there exists no queries against the above mentioned AP.

kotak® Kotak Securities Limited. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla

Kotak Securites Complex, Bandra (E), Mumbai 400051. CIN: U99999MH1994PLC 134051, Telephone
No.: +22 43360000, Fax No.: +22 67132430. Website: www.kotak.com / www.kotaksecurities.com.
Correspondence Address: Infinity IT Park, Bldg. No 21, Opp. Film City Road, A K Vaidya Marg, Malad
(East), Mumbai 400097. Telephone No: 42856825. SEBI Registration No: INZ000200137 (Member of
NSE, BSE, MSE, MCX & NCDEX), AMFI ARN 0164, PMS INP000000258, and Research Analyst
INH000000586. NSDL/CDSL: IN-IN-DP-629-2021. Compliance Officer Details: Mr. Hiren Thakkar Call:

gfazat da Nl Jl union Bank
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022 -42858484, or Email: ks.compliance@kotak.com.
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Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited (formerly known as Poonawalla Housing
Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023
(Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money Housing Finance Public Unlimited
Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the "said Act") and in exercise of the powers conferred
under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated
calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The
borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act
read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 08th day of the December of the Year 2025.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of secured Creditor the amount and interest thereon. The borrower's attention is invited to provisions of sub-section (8)
of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below.

Sr.| Name of Description of Property Possession| Date of statutory|  Amount in Demand

JNo.| Borrowers All The Piece And Parcel Of The Property Bearing Flat No. 202 taken Date| Demand Notice Notice (Rs.)

1. On The 2nd Floor Admeasuring 551 Sq. Fts. Super Built Up Area, Loan No.
Subhascha |& 303 Sq. Fts. I.E. 28.16 Sq. Mts. Built Up Area, Along With 6.55 s jgg:fg/tlfg:ogz:omur
ndra Gupta,|Sq. Mts. Undivided Share In Land Of Road & C.O.P. In "Maruti Lallkh Sixty Six Trt)musan g

Puja | Complex Of Harikrushna Residency", Situate At Revenue Survey| 4a110/2025 101092025 | One Hun drile d Sixteen Only)

Subhash |No. 125, Block No. 148, Paiki Plot No. 45 & 46, Of Maje Village

Gupta  |Bagumara, Ta. Palsana, Dist. Surat. On The East :Flat No. 201
On The West :House On The North :Flat No. 203 On The South
:House

payable as on 10/09/2025
along with interest @ 9.90
p.a. till the realization.

INote: In any case if there is any difference between the contents of local language publication and English newspaper publication, the
Content, of the English newspaper language published in Financial Express shall be prevail.

Bank of Baroda, Bhavnagar Regional Office, Dena Bhavan,
ds 30Tt aglher Lokhand Bazar, Khargate, Bhavnagar - 364001

b Bank of Baroda NOTICE TO BREAK OPEN THE LOCKER

Conzaguant upan nom-paymant of rant which was not paid in tarms of Sale Deposit Locker Agreament execulad balwesn tha Locker
Holders & the Bank, the Termination Notice® Break Open Motice were sent through post io the following Locker Holders on-iheir
registersd address however the said Notices returned undelivered and inspite of all other efforts made in terms of the said locker
agreement, the locker holders neither responded nor be traced.

S.Mo.| Branch | Name of Locker Holder | Address Date of Notices | Locker Mo. | Overdus rent
01 | Palitana | Hiranbhai | Shetrunjay Dem, Palitana, | {)23.01.2025 | 9165CX0011 Rs,
Kiritkumar Sejpal Dist. Bhavnagar - 364 270 | 1f) 16.05.2025 16,874
02 Palitana Nirmalaben Madhada, Palitana, I} 12.03.2025 | M166AX0055 Rs.
Vasantray Shah Dist. Bhavnagar - 364 270 | i) 03.07.2025 13,061.35

In terms of the provisions of above Locker Agreement, we hereby give you nobice that if the locker is not surrendered & the key of
thi Incker i not retumad within 2 period of 3 maonths from the date of this Notice, we will proceed to break open your locker, whether
you ramain present or nod, on 13.03.2026 af 3,30 P.M. and while breaking open the Locker an inventory of the contents recoversd
from the Lockes, if any, shall ba prepared.

Further, the overdue rent, penalties, charges, break open charges & other expenses shall be recovered from you & the contents of
the Locker shall be dealt with, in terms of executed locker agresment and law,

Pleaze note that any action taken by the Bank in the in the above regard is without presudice to the rights, remedies & contentions
available to the Bank 2nd it shall be at your cost, Esbiity, risk & responsibility, consequences and Bank shafl not be liable in any
manner whalsoever,

Date : 12.12.2025, Place : Bhavnagar Branch Head | Authorized Officer, Bank of Baroda

Place: Gujarat Sd/- Authorised Officer
Dated: 13-12-2025 Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited)

EURO INDIA FRESH FOODS LIMITED

{Formearly known as Euro India Frosh Foods Private Limited)
Rag. office: A-231, lchhapore GIDC, Hazira-Magdala Road, Surat-3184510, Gujarat, India.
" CIM: L15400G 2009PLC05TTRY. Email ID: investor@euroindiafoods.com
) B (onlily Bowd Lok | Website: waw.2uraindiafoods.com Phone: 0261-2913021/3041.

NOTICE TO SHAREHOLDERS

Subject: Update KYC and Special Window for re-lodgments
of physical share transfer requests

As per SEBI Master Circular No, SEBVHO/MIRSD/MIRSD PoD/P/CIRI2025/91 dated June 23, 20235, it Is
mandatory for shareholders to update their PAN, KYC details (including postal address with pin code, email
address, mobile number, bank account details), and nomination details. We kindly request you to update
your KYC and submit the required documentsiinfermation to your respective Depository Participant | RTA at
einward.ris@kfintech.com at the earliest convenience. Furthermore, any payments, including dividends,
for folios where PAN or KYC details are not updated, will only be made electronically upon the registration of
the required information.

The aforesaid SEBI Circular also mandates that security holders holding in physical mode whose folios do
not have PAN, Choice of Nomination, contact details, Bank Account details and Specimen Signature
updated, shall be eligible for any payment including dividend, interest or redemption payment in respect of

such folios, only through electronic mode with effect from April 01, 2024, Accordingly, members are
requested to update aforesaid KYC Details.

The formats for choice of Nomination and Updating of KYC details viz; Forms ISR-1,ISR-2, ISR-3, 1SR 4, ISR 5,
SH-13and SH-14 are available on our RTAs website as mentioned below:
https:iiris_kfintech.comiclientservices/isclisrforms.aspx

Further Shareholders to note that pursuant to the SEBVHOMIRSDIMIRSD-PoD/P/CIR/2025/97 dated July 02,
2025, shareholders of the Company are hereby informed that a special window has been opened for a period
of six months from July 7, 2025 to January 6, 2026 for re-lodgment of transfer deeds, which were lodged prior
to April 01, 2019 and rejectedireturned/not attended due to deficiency in the documentsiprocess or
otherwise.

Eligible Shareholders may submit their transfer deeds aleng with requisite documents during period of
special window to the Company’s RTA. The shares that are re-lodged for transfer shall be issued only in
demat mode post following due process for such transfer-cum-demat requests.

For further details please write to the company at its registered email id investor@euroindiafoods.com or to
company's RTA at Mis. Kfin Technologies Limited "Selenium- B", Plot No. 31 & 32 Financial District,
Nanakramguda, Gahibowll, Hyderabad- 500032, Telangana, India. Tel.: +81-040-67161 566,

E-mail: murthy.psrch@kfintech.com, Website: www.kfintech.com

EURO INDIA FRESH FOODS LIMITED

Sdi-

Jyoti Darshan Chauhan

Company Secretary & Compliance Officer

Place: Surat
Date: December 12, 2025

APPENDIX IV [See rule 8 (1)) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

@ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Enter a better life  Corporate Office: Chola Crest. Super B, C54 & C55.4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032

Whereas, the undersigned being the Authorized Officer of Cholamandalam Investment and Finance
Company Limited, under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interast
Act, 2002 (54 of 2002), and in exercise of the powers confermed under Secton 13(12) read with Rule 3 of the Securily Interest
(Enfarcament) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act callng upon
you being the borrowers {namas and addresses mentioned below) to repay the amount mentioned in the sasd notice and
interest thereon within 60 days from the date of receipt of the =aid notice: The bomowers mentioned herein below having falled
to repay the amount, notice 15 hereby given fo the borrowers mentioned herein below and to the public in general hal the
undersignad has taken Possession of the property described harein betow in exercise of powers conferred on me under sub-
secton (4} of Sechion 13 of the Act read with Rule B of the Sacunty Interest (Enforcement) Rubes, 2002, The borrowers
mentioned here in above in particular and the public in general are hereby cauboned not to deal with sad property and any
dealings with the property will be subject to the charge of Mis. Chelamandalam Investment And Finance
Company Limited for an amount as mentionad harain under and interast tharaon, The barrowar's attention is invited 1o
provisions of sub-section (8) of Section 13 of the Act, in respect oftime available, to redeam the secured assets,

HAME AND ADDRESS OF DATE OF |
BORROWER'S DEMAND : OUTSTANDING DESCRIFTION OF THE PROPERTY DATE OF
& LOAN ACCOUNT NUMBER | nomice | PMOUNT FOREESaED PRGNy

Loan Account No.: Rs.2016740+ | All that entire Flat Mo, 307, admeasuring about
HLO1VPIODDO35353 {Rupses Twenty| - 674.00 Sq. Fts. Carpef area & alongwith
Mr. Dineshbhai Harjibhai w | Lakhs Sixteen | Balconies and wash area admeasuring 83 5q. |, ¢
Bhasra [ Thousand | ft, Situated on the 3rd Floor of the building| =2
Mrs. Savitaben Bhasra % |SevenHundred| known as “SUNRISE RESIDENCY",| & E
Both are Residing at: s Forty Only) | Construected on NA. Land bearing Survey | 2 @
220 Bhusar Faliya, ) _ason No.5 admeasuring about — 00 Hect Z0 Are| = o
Bhandarkatet Chh, Bhandar 22.09-2025 | Situated at Village - Samarvarni, Union

Tesritory of Dadra and Nagar Havell owned by

Kutch, Dharampur, MR. DINESH HARAJUBHAI BHASARA.

Guarat - 306126

Also At : Flal No-307 Sunnisa
Residency, Samarvani

Bh. Samarvani Gram
Panchayat, Dadra and Nagar
Hawvah 306230

Date : 08-12-2025
Place : Dadra and Nagar Hawveli

AUTHORISED OFFIGER,
Mis. Cholamandalam Investment and Finance Company Limited

IDFC FIRST
Bank

IDFC FIRST Bank Limited

[erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited) | CIN ; LES110TN2014PLCDATT02
Registered Office; - KRM Towers, 8ih Floor, Harminglon Rogd, Chetpat, Chennai- B00031,
Tel ; #81 44 4564 4000 | Fax; +91 44 4564 4077

HOTICE UNDER SECTION 13 (2] OF THE SECURITIZATION AND RECONSTRUCTION

OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
The fallowing bormawers and co-borrowers availed the balaw menfionad securad loans fram IDFC FIRST Bank

Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as
IDFC First Bank Limited] The loans of the below-mentioned borrowers and co- bomowers have been secured by
the maorigage of their respective properbias. As they have failed 1o-adhere to the terms and conditions of the
respective loan agreements and had become irregular, their loan ware classified as NPA as per the RE
guidelines. Amounis dee by them {o IDFC FIRST Bank Limited (erstwhile Gapital First Limited, amalgamated
with IDFC Bank Limited and presenily known as IDFGC First Bank Limited) are mentioned as per respective
nfices issued more paricularly described in e following table and furterinierest on the said amounts shall slso
be applicable and the same will ba charged as per conlraciual rade with effact from thair raspechive dalas.

& Loan Type of Name of borrowers and | Section 13 {2)|Outstanding amount as per
Ho.| Account No, Loan co-borfowers Motice Date Section 13 {i:l Motice
1| 26365599 | Home Loan |1 Gouraw Yogeshbhai Nirmal | 18103025 INR 10,68, 94002
................ 2. Binaben Yogeshbhal hrmial

Property Address : Al That Piace And Parcel Of Property A Residential Flat Mo, D-302 On 3rd Floor Having Al
Built- Up Area 32,38 3q. Mirs, In Wing-d Of The Residelizh-cim-commercial Building Namely *vinayak Flals™|
Conatrucied On The Na Land Bearing Plot Mo, 1 (plot No. 1 To 24 Have Been Amaigamated Into The Single Plot ||
Mo, 1] Situated At Morbi Roed, Rajkot Revenue Survey No. 126, TRS No, 31(d) [rajkot), Op No. 14ip, Fp Mo, |
148, Gity Suresy Mo, 1372, City Survey Mo, 31626 In Sul- District & Regi, District Rajkot in The State OF|
Gujarat-360003, And Bounded As - East : Open Space, West : Passage, Entrance & Stairs, North : Flat No. |
D-301, South ; Open Space, |
2 | 151761875 J Home Loan

Dineshbhg
2. Jagad Mayaben Dneshibrai |

1. Jagad Balkrushn J 15:11.2025 ‘ INR 15.54,908.25/-

Property Address : All That Piece And Parcel Of iImmavable Property Bemng Residantial Flat No. 307, Having 1
Built-up Area 50-H1 Sq. Mirs, On 3rd Floor OF The Building Known As *Vinayak Complax-2° Consiructed On|
Land Bearing Piot Mo, 24 & 28 Of Tha Araa Known As "Paaja Park” Of Ren 204p, Situatad At Village: Malivasan |
B/h Mahindra Gallops Matar, O Rajked-ahemdabad Highway, Taluka & Req. District & District Rajkat In The|
Slate Of Gugaral-360004, And Bounded As:- Eask: Door, Passage & Flat No, 206, West: Margin Space After|
Road, North : FlatNo. 308, South ;| Passage After PlotNo. 23.
4 | 9837832 | Laan Agans! |1, Kanjibhal Bharwad
Propery |2 Balvanibhai Bharwad

3. Sonalben Bhanwad |
Property Address : All Thal Fiece And Parcel Of The Residential Property Baaring Village Autharity F'-.'upElrI'r."l
No, 47, Admeasuring Araa 600 Sg. Feat, Sitvated AL Bharvad M Jok, Kanavada Tabe Rasalpura, Taluka: |

28.11.2025 MR 1,27 170,07

Tarapur, District: Anand, Gujarat-188180_And Bounded As - East; There Is Open Place, West : House ofi|
Sajanbhai Pujabhai, North ; There Is Public Road, South : House OF Mafabhai Chhelabhai.
4 | 141530240 | Home Loan |1, Koshiva Ashok Valji | 15.11.2025 INR 20.35.326. 281

2. Koshiva Manjelaben
Property Address : All That Piece And Parcel Property Of Residential Flat Mo. 704, Having Buiit-up Asea 80.70|
2q. Mirs., Um Tth Floor In Wing-8 C4 The Building Known As "Akshar City” Construcied On Land Beanng R.5.No|
19602p2 Of CSW. 1202, C.5. No. 443052 Of Regkot City, Situated At Near Ajidam Chowkdi, Taluka & Sub-|
gistrici & District: Rajkot, In The State O Gujsrat-360003. East: Open Parking Then Road, West : Common |
Fassages & Stakr, North : FlatNo, 703, South: Open Ssace |
9 [ 4551517 | Loan Aganst |1, Mowvieben Hamirbhai
Property Bhanvad
2. Mirubhal Hamearbhai

Bharawad H
Property Address : All That The Piece Or Parcal Of Residential Property Bearing Village Authosity Property No, |
574, Admeasurng Area 1620 S0, Feet, Siualed Al Bharmad Ni'Jok, Af Daheda, Taluka: Knambhat, Distict
Anand, Gujarat-388620, And Bounded As:- East: Main Road, West :  After Road Land OF Owner, Norih
Farm Of Bharatbhai, South ; House Of Bhavanbhai, |
G | 40534510 | Home Loan |1, V§aybhal Bharsad | 15.11.2025 IMF 1,27 283,820

[28772025 | INR 153,882 860

2. Madhuben Barvad

Property Address ; All That Piece And Parcal Of Gram Panchayat Properfy No, 523, Admeasuning Araa 910 5, |
Feed, Situated AL B'h. Panchayal, M Jingj, Taluka: Khambhat, Digirict Anand, Gujaral-233620, East : Road
North: Nagajibhai Kamabhal Bharwad House, West : Road, South : Dilipbhal Dahyabhal Bharwad House

T | 88302525 | 20.11.2028 INR 2,92 773,36/

Loan Agamsl |1, Zala Sahebsnh
Frapery |2, Zala Surliben

Property Address : All The Pigce And Parcel Of Immaovable Gamial Property Being Adnukrarm Mo, 06, Pmperly':'
Milkat Mo, 05 Standing Thereon, Plof Area 840 3q. Ft., Situated On The Land OF Mouje/vifage: Juna Pahadiva,

Sub-district Dehgam, District Gandhinagar, Gujarat-322315, And If I3 Bounded As Under- Boundasies Are|
Mentioned &g Par Cerificate Of Tatati Sha Juna Pahadiya Gram Panchayat:- East : Public Road North; House|
O Rameshsinh Rutesinh, West : Damar Road, South : House Of Aalamsinh Raysinh.

Yo are heraby called upon b pay the amounds to IDFG FIRST Bank Limited (erstwhile Capital First Limited,
amalgamaled with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the detalls
showen in the above table with condracted rate of interest theraupon from thelr respective dates and other cosls,
charges ete., within B0 daye from the date of this publication, faling which the undersigned shall be constrained o
indllate procaedings, undar Saction 13 {4) and saclion 14 of the SARFAES Act, against the morgaged propartias
mentioned herainabove o realze the amounl due o IDFC FIRST Bank Limited [erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Furlher
you ara prohibiled under Section 13 (13) of the said Act from iransferring the zald secured assels sither by way of
salelaase or atharwiss. &4l

Authorized Officer

IDFC First Bank Limitad

{erstwhile Capital First Limited, amalgamated with IDFC Bank Limitad
and presently known as IDFC First Bank Limited)

i
B,

e

i

Date : 13.12.2025
Place : Gujarat

l'i-l\-l:_
LRl

E-AUCTION NOTICE
OR Eiﬁ.LE OF IMMOVABLE ASSETS
i Immevable Bz " Secariiation and

Regional Office; Unicn Bank Bhavan,

2nd Floor, Sayajigung,
Near Kala Ghoda Cirche, -
Vadodara, Gujarat. Ph.O265-2225288

Motice is hereby given to the pubiic in general and in paricular lo the Bormowen(s) and Guaranbor(s) thal the below described
immovalie praperty mofgagedicharged (o the Secured Credtor, the Physical | Symbalic Possession of which has been laken by
the Authorised Cificer of Union Bank of India [Secured Creditor), wil be sokd on "As is where is", "As is what is™ and "Whatever
there is" on the date mentioned below for recovery of dues as menBioned hersunder & Urion Bank of India from the bedow-menfioned
Bomowers] & Guargnions), The Reserve Prica and Eamesi Money Depasit {EMD] are also mentionsd hereunder ;

qﬁﬁﬁjf ,Eﬂ Linfan E.::mif

DATE OF E-AUCTION : 30.12.2025 (Tuesday)

TIME OF E-AUCTION : From 12:00 PM to 05:00 PM

Union Bank of India, Alkapuri Branch, Address: National Plaza, 1st Floor, Alkapuri, Vadodara
Branch Contact- Nitin Tin Mobila- 8727 208254
Praperty Type Dustandi Feserve Price | A5 liey
ar| Borrower Name Property Details u:":'l“l,;y TP | o on 30.09.2005
8 MEF NAME | passession Type | (in Rs. Lacs} | EMD in R, lacs
1| Sabbirhussain | Flat No. 401, 4t Fioor of Nabil |sapbirhussain
Suhmmal Apartmen! measuring aboul| Sulemanbhai
Mansuri 57051 sq, &, shuated on ihe plot Mansuri Residential Rs. 6,37, 500,04
no. % of land bearing RS, Na. 783, 14.80 +
bearing C 5 No. 3003 in the Village Interest
Mo, Vadodara, Gufarat bounded _ i
as foliows: Morh: Open Spaca Physical Expenses Rs. 63.750.00
East: Flat Mo, 402 West Opan
Space South: FlatMo, 406

Details of Encumbrances over the property as known to the bank : Nil

CONTACT DETAILS : Shri Aman Saxena Mobile No. 9455729973, Shri Anubhav
Singh Mobile No. 8780339390, Shri Manohar Singh Mobile No. 8209894994

DATE & TIME FOR INSPECTION OF PROPERTIES :
from 13/12/2025 to 29/12/2025 between 11:00 AM to 04:00PM

This may also be treated as statutory 30115 Days sabe notice wr 8{6)'9(1) of Security Interest
{Enforcement) Rules, 2002 ta the borrower(s) & quarantor(s) of the above said loan{s), about the
halding of E-Auction Sale on the above mentioned date.
For Detailed Terms & Conditions of the sale, please refer to the
link provided in https:f/www.unionbankofindia.co.in
& for Registration and Login and bidding rules visit https://baanknet.com
MNote : EMD shall be deposited and Linked/Mapped the EMD amount

with the Property ID before End Time of Auction.
Date : 13/12/2025
Place : Vadodara

Scan
QR ta
Know More

Authorised Officer,
Union Bank of India

Bank of Baroda
Bhalej Road Branch,

REDEMPTION NMOTICE
Anand, Dist. Anand.

Notice under Rule 6{2) and /or Rule B{6) of the Security Interast [ Enforcement) Rules, 2002

To, Date 04.12.2025
1. Mr. SHAMSHER ALAM TAHIRUDDIN SHAIKH

ADDRESS:- 18,HUZEFA PARK ISMAILNAGAR ANAND GUIARAT 388001
2. MR5. TABBASSUM SHAMSHER ALAM SHAIKH

ADDRESS:- 18, HUZEFA PARK ISMAILNAGAR. ANAND GUIARAT 388001

Re: Notice under Rule 6(2) and /or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (SARFAESI Act, 2002).

Ref:- 1. Demand Notice dated 05-11-2019 issuedu/s 13 (2) of SARFAESI Act 2002,
2. Possession Notice dated 21-01-2020issuedu/s 13 (4) of SARFAES| Act 2002.
Dear Sir/Madam,

Whereas the Authorsed Officer of the Bank of Baroda, Branch, Anand Maln address, Station Road, Anand Distt Anand
Gujarat being Secured Creditor Bank in exercise of the powers conferred u/s 13(2) of the SARFAESI Act 2002 (hereinafier
referesd as "Act”) read with Rutes 3 of Security Interest (Enforcement) Rules 2002 (hereinafter refereed as "Rules”) issued
demand notice dated 05-11-2019 calling upon you being Bomowers (5)/ Martgagor (s} / Guarantor (s) to repay the amount
stated in the said domand notice within 60 days from receiptof said notice.

And whareas you have failed to repay the amount, the undersigned in exercise of the powers conferred v /s 13(4) of the said
Act read with Rule 4 and/or Rule 8 of the Rules have taken over the Possession of Secured Assets (hereinafter referred as the
said propertes) more partculardy described herain below Schedule. [Copy of Possession Notice dated 21-01-2020 is
attached herewith for ready reference]

Even after taking possession of the secured asset, you have not paid the amount due to Bank as mentioned in abave
Pozsession Notice. Your attention Is Invited to the provisions of sub-section (3) of Section 13 of SARFAES| Act, 2002 In
respectoftime available, to redeem the secured assets.

Therafore you all are requested to pay the dues as mentioned in possession notice along with applicable interest, cost,
charges & expenses within 30 days from receipt ofthis notice and redeem the secured asset as mentioned below. In case you
fail io pay the above mentioned dues & redeem the secured asset within 30 days from receipt of this notice, Bank will be
constrained to sell the secured asset through public e-Auction by publication of e-Auction Sale notice, The date, time of e-
auction and Reserve Price of the property shall be informed to you saparataly,

Date of |Type of Possession | Date of Publication of
Possession | (Symbolic/Physical) | Possession Notice (For
Immaovable property only)

No.| Description of the Movable/
Immovable Properties

1{all the part and parcel of Property |07.02.2025
Address: Mortgage of M.A. residential
property situated at Survey no.
2516/2, Hec 0-26-30 ARE, Paiki Sub
Piot ne.18, area admeasuring 52.56
sq. mitrs. Situated at HUZEFA PARHK,
Bhalej Road within limits of village
Anand Ta & Dist.Anand Belonging to
Mr. SHAMSHER ALAM TAHIRUDDIN
SHAIKH & MRS, TABBASSUM
SHAMSHER ALAM SHAIKH.

Physical

Yours faithfully, MR. NITIN LIHINE Chief Manager & Authorized Officer

R
o
b=

epaper.financialexpress.com

FINANCIAL EXPRESS

FORM B
PUBLIC ANNOUNCEMENT
iRegulation 12 of the Insolvency and Bankruptey Board of India
[Liquidation Procass) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

Rexsona Tiles Private Limited (In Liquidation)
R PARTICULARS DETAILS

1 | Mama of Corparaba Deblor Rexsona Tiles Private Limited

# | Date of Incorgoration of Corparate Debior | 31012014

3 | Aulkariy wndar which corparabs dablar el ;
s incorporated  registarad Regisirar of Companies, Abmedabad, India

4 | Corporate denty Mo, | Limited Liabdity

Idankfcalion Mo, of corparate dabdor

& | Address of the regisiersd office and

principal oflice {iIF arm) of corparals

dabiar

| i
B | Date of closure of Insolvency
| Resolution Process

U26960GJ2014PTCOTES54T

Reglsbered Offlee : City Mall Office N, 2020,
Zrid Flooe, Naar Bhaklinasgar Cirde, Morbi-Ragol
Raad, Morbl MDG, Morbl, Gujarat, Indis -363641

Tth Decamber, 2028

=

| Linuidadion cornmencement dafa of
corparate dabsor

&th December, 2025
(Ordar reciived on Sth December, 2025)

B | Neme and registration number of the CA Vinod Tarachand Agrawal
irsolvancy professional acling as liquidalor | Reg, Ne.

IBENIPA-B01/IP-FO064172017-201811090
204, Wall Street- 1, Opp. Orient Club, Nr.

Gujaral College, Ellisbridge, Ahmedabad-

3B0008E

Emall : cavinodi@Egmail.com

204, Wall Street - 1, Dpp. Orient Club, Nr.
Gujarat Colbage, Ellishridge, Ahmedabad-
JEDG0E

Email ; cirporexsonatilesGgmail.cam

11| Laat dale for submission of clalms Tth Januwary, 2024

Matice is hansby given that the Nationsl Company Law Tribunal (Ahmedabad Bench] has
arterad the commencement of bquidation of the Rexsona Tiles Private Limited an Sth
December, 1025,
The stakeheoidars of Rexsona Tiles Private Limited ara heraby called upon b submit thais
Claims with proaf an ar bafora Tth January, 2026, fa the Fquidator at the address mansioned
againstilem Mo, 10
The firancial cragitgrs shall subim thair claims with proaf by efectronie maans anly, All ofher
greditors may submit the claims with the proofin person, by postar by elecinore means,
submissaon of falze or misleading proal of daims shall attract peralties
I case a slakabakler doas nol subimd s Caims during he Bquidabon process, the Cams
submittad by swcha slakahaldar during tha corporala insohnency rsolulion procass under the
Inzalvency and Bankruplcy Board of India (Insolency Resclufion Pracess for Comporaie
Persons) Requéalions, 2016 shall ba dzemad o be submitted under seclion 34
CA Vingd Tarachand Agrawal
Liguidator of Rexsona Tikes Private Limifed
Reg. Mo.: IBBITPA-001AP-POGGE1Z01T-20M E/11090
AF& walidity: 31st December, 2025

E.: Address and a-mail of the liquadasar
as registared with the Board

10 Address and a-mail 1t be usad for
crerespondencs with thalgudalar

Date : 11.12.2025
Place : Ahmedabad

KEW NARODA BRAMNCH (34551
Shop ke B=10, R 5 No. 44817, Basant Bahar Residency,
Mow Karoda, Akmedabad-162330
E-mail; UBINDE 24551 @unionbankofindia bank

NOTICE TO THE BORROWER INFDHHING-AEDUT SALE
(30 DAYS NOTICE) RULE &(2) / 8(6) OF

SECURITY INTEREST (ENFORCEMENT) RULES 2002

1.M!s RS Traders
|Proprietary Concern of Shri. Rajesh S Bodani)

Office: Shop 07 & 08, Paras Complex, Vasoya Estale, Mew G Ward, Kubemagar
Ahmedabad- 382540

2. Mr. Rajesh Shantilal Bodani

{Proprietor & Morigagor)

RID: 44, Adilya Bungalows, Mobelnagar, Ahmsdabed-382340

3. Mrs. Simran Rajesh Bodani (Co-Obligant)

RO 44, Aditya Bungalows, Nobeimagar, Ahmeadabad-3823410

Dear SirlMadam,

Sub ; Sale of property belonging to Mr. Rajesh Shantilal Bodanl for realization of
amount due o Bank under the Securilization and Reconstruction of Financial Assets
and Enforcement of Security Inferest Act, 2002

Unian Bank of India, New Nareda Branch, Shop Nes.B-10, R S Ne, 44872, Basant
Bahar Residency, New Naroda, Ahmedabad, the secured credilor, caused a desmand
notice dated 0100112025 under Saciion 13(2) ol the Sesuntsation and Recanstrustion of
Financial Assels and Enforeement of Sscurity Inferest Act 2002, caling upan you fo pay the
dues within tha fime sfipulated thersin, Since you faled to comply the said nofioe within the
penod slipulated, the Authorised Officer, has taken possession of the immovable secured
assats under Section 13(4) of the Act read with Bule 608 of Sacurity Interest (Enforcamant)
Fules, 2002 on 13.09.2025.,

Even gfter taking possession of the secured asset, you have not paid the amount due to
bank, As such, it has become necessary o 56l the below mentionsd property by holding
public e-auction aftter 30 days from {he date of receipt of this notice through onfine mode:
The date and tme of e-auction alorg with the Reserve Prce of the property and the
details of the sarice provider, inwhich the e-auclion o ba conduclad, shall ba infarmed
b you separately,

Tharefore, if vou pay the amount dus o the bank alorg with subsequent interast, costs,
charges and expenses incurred by bank before the-date of publication of zale nodice, no
further action shall be faken for sale of the Property-and you can redeem your property
as stpulated in sec. 13 (B of the Al

DESCRIPTION OF SECURED ASSETS

Non Agricultural land of city survey no. 1992 paiki, king and being at mouja:
Sardamagar, Tal: City, m District Ahmedabad and Sub-District Naroda (6) SRO
being property (factory), measuring 86.21 Sq. Mirs. of fand and construction of
191.74 50. mirs., having first floor and ground floor (as per registered gift deed) and
measuring 210.32 S5q. Mirs. (as per GRUDA certificate) in Paras Complax &
bounded by East: Road, West: Other Property. Morth: Adioing PropertyiDew
Enferprises), South:Jogani Mata Mandir

Property Owner: Mr. Rajesh Shantilal Bodani

e d Lﬂ Union Bank

For, Asst. General Manager & Authorized Officer,
Union Bank of India

Date: 11.12.2025
Place: Ahmedabad
Mofte ; In case of any controwversy English versian will be considered.

KEW HARDDA BRANCH (24551
Shop Mes.B10, B 5 Mo, 4812, Basand Bahar Residency,
Mew Nanoda, Abmedabad-163150
E-mail: UBINDEZ4SS1 S unionbankolindia bank
MOTICE TO THE BORROWER INFORMING ABOUT SALE
{30 DAYS NOTICE) RULE &(2) | B[6) OF
SECURITY INTEREST (ENFORCEMENT) RULES 2002

BORROWER
Mz Eaghe Corporation

{Proprietary Concern rep, by Mr, Mahendrakumar Keshavlal Gohel)

121 Floor, 105 Diamond beon, Nr. S0 Salya Sai Head Hospilal, Kasindra Sarkhe] Dholka
Road, Ahmedabad, Guaral-382 210

GUARANTOR/MORTGAGOR(s)

Mr. Mahendrakumar Keshavial Gohel

Mrs. Hemantika Mahendra Gohel

16, Saislam Vila, Sarkhej Dholka Rosd, Opp, 3n Satya Sal Hospital, Vill-Kasindra
Shmedabad, Guaral-382 430

Dear Sir/Madam,

Sub : Sale of property belonging fo Mr. Mahendrakumar Keshavial Gohel Mrs.
Hemantika Mahendra Gohel for realization of amount due to Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
intarest Act, 2002

Union Bank of India, New Narosda Branch, Shop Nes B-10, R § No. 44872, Basant
Bahar Residency, Mew Naroda, Ahmedabad, the sscured crediof, causad a demand
notice dated 8100172025 under Saclion 13{2) of the Secwiisabion and Reconstruchion of
Financal Assets and Enforcerment of Security InerestAct 2002, caling upon wou o pay the
duies within tha lime stipulaied thesain. Since you fadod b comply e said notos within the
pariod slipulated, the Authorsed Oficer, has taken possession of e immovable securad
assats under Sachan 1314 of the Act read wilh Rula 648 of Eenun'r!.l Inferast (Endorcameant)
Rules, 2002 on 021 1/2025..

Evan afler taking possession of the secuwred asset, you have not paid the amount due to
bank, Az such, it has bacome nacazsany to sed tha bakw mentioned proparty by haldng
public e-auction after 30 days from the dala of recaipl of this nobee through online mods.
The date and Bme of e-auction along with the Reserve Prce of the property and the
details of the sepice provider, in which the e-auction iz be conducted, shall b= informed
toyou separately,

Therafore, if you pay e amount due o the bank along with subseguent interast, oosie,
chames and axpanses incurred by bank befors tha date of pultlication of sale natice, no
further action shall b iaken for sale of the Praperty and you can redeem your progerty
asstpulatedinsec. 13 (Biofthe Acl

DESCRIPTION OF SECURED ASSETS
All that Psece and parcel of the property bearing Shop No. 120 on 1stfloor having
construction admeasuring about 34.52 sq. Mirs. Super buill up ares and
together with undivided share of land admeasuring about 35,50 sq. mims. &
scheme known as "Rameshwar Crystal® of N.A. Land bearing 3. No. 851 (Ohd
Block No. 36) Mouse : Vejalpur Taluka Vejalpur in registration District Sub
Reqgistration Destnct - Ahmedabad-10 (Vejalpur) Within the state of Gujarat and
& bounded By : East : ShopMNo. 119 West : ShopNo. 121, North : Kameshwar
Society, South : Comen Farking

Property Owner : Mr. Mahendrakumar Keshavial Gohel and Mrs.
Hemantika Mahendra Gohel.

Date: 11.12.2025 For, Asst. General Manager & Authorized Officer,
Place: Ahmedabad Union Bank of India

Hede : In case of any controwersy English versian will be conssdered,

faverat da W Q Union Bank

. Ahmedabad



